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In the OA te rnn na t i on order wa.-s set aside a.nd

a r a n t o f o 0 n sequential b e r i e t i t. s ; i n c: 1 u d i f i g b a. c k w a g e s

nave been ma.de subject to the f i na. 1 outcome of the

r. on'tempt. Petvtiori sub—judice before the a.pex i^ourt:

Appl icants' contempt petition has been disposed of with

1  inert.v to the resporidents to ne-\/ice rjrocedure tor

fijr'ther actinti , claim of the anplica.nts for grant of

hactwages was turned dawn by the respondents vide letf.er

da teci 3. 1 , 1 , PCjuA. Consequent on setting a.side

t.ermi nat i on order ori iiierif., the cori.seciuerit 1 al beriefits

V  wou I n ne go'verneo as per ruies. i nsr. ruci-1 ons a no 1 a w on

Jr t h e e I j h j e r. t 1 n v 1 e w o T t n e o r n e r o f t n e r © s p o r 1 n e il t S

tia.ted 31 , 1 .20OA a i v i na 1 i her'f.y tO the ar.in 1 i can t.s r.ii
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as.sa I i i.ne same in a.r^COi'oa.nce wi rri i a w ,
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